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12.39 hrs.

STATEMENT RE. INTERNATIONAL
FINANCIAL SITUATION

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): Hon.
Members have been concerned about
the sharp increase in the private

demand for gold in the London
and other markets which led
the British authorities to close the

London gold market pending discus-
sions at a meeting of Governors of
Central Banks of active members of
the gold pool held in Washington over
the week-end. Hon. Members will
have heard on the radio of the con-
clusions reached at the meeting. It has
been announced that these Central
Banks will not supply gold to the gold
markets in which private parties can
trade in gold. The effect of this
measure is that gold will be available
to private parties in London and clse-
where at prices determined by supply
and demand in these markets. This
does not in any way alter the par value
of the United States dollar or of any
other currency. Thc United States
authorities have reiterated that they will
continue to deal in gold with monetary
authorities at the price of $35 per
ounce.

It is a matter for satisfaction that the,

crisis in international financial arrange-
ments has been resolved. The main-
tenance of orderly international trading
and financial arrangements is essential
for the smooth flow of trade and pay-
ments of India, the developing coun-
tries and the world as a whole. It is
my hope that these arrangements will
be strengthened by a speedy adoption
of the scheme for creation of interna-
tional liquidity under the aegis of the
International Monetary Fund. Some
progress was made in this regard at the
last Annual Meeting of the Governors
of the Fund, and the Executive Direc-
tors of the Fund are at present engaged
on the tasks of working out the details
of the Scheme for Special Drawing
Rights. It is our hope that this Scheme
will be fully worked out, adopted and
activated without undue delay.
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The establishment of dual markets
for gold will not disturb India's wading
and payments arrangements in any way.
There may be some effect on the smug-
gling of gold into India. To the extent
that prices of gold rise in private world
markets, the profitability of smuggling
gold will be reduced, at any given level
of Indian prices. This will reduce the
incentive for smuggling gold into
India.

SHRI HEM BARUA : May 1 seek a
clarification?

MR. SPEAKER: The Demands
coming; then you can raise it.

are

12.403 hrs.

DEMANDS FOR SUPPLEMENTARY*
GRANTS (GENERAL), 1967-68

MR. SPEAKER: The House will now
take up discussion and voting on the
Supplementary Demands for Grants in

respect of thc Budget (General) for
1967-68.
DeEMAND No. 1—MINISTRY oF CoM-

MERCE.
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 5,11,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of

(1)

Commerce’.

DEMAND No. 2—FOREIGN TRADE.
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
cecding Rs, 5,02,50,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect ©of ‘Foreign
Trade’.”

DeMAND No. 3—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF CoM-
MERCE.

MR. SPEAKER : Motion moved :

*Moved with the Recommendation of the President.
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“That a supplementary sum not ex-
ceeding Rs. 72,50,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Other Re-
venue Expenditure of the Ministry of

R

Commerce’.

DeEMAND No. 5—DEFENCE  SERVICES,

EFFECTIVE-ARMY,
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 18,04,99,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Defence

{1}

Services, Effective-Army’.

DeEMAND No. 8—DEFENCE SERVICES,
NON-EFFECTIVE.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex«
ceeding Rs. 75,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Defence

)’ 9

Services, Non-Effective’.
[DEMAND No. 15—EXTERNAL AFFAIRS.
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
cceding Rs, 60,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3Ist day of

March, 1968 in respect of ‘External
Affairs’.”
DEMAND No.  17—MINISTRY  OF
FINANCE.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 7,19,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of
Fimance'.”

DEMAND No. 18—CusToMms.
MR. SPEAKER : Motion moved :

“That a supplementary sum npot ex-
ceeding Rs, 6,58,000 be granted to
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the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Customs’.”

DEMAND No. 19—UNIoN Excise Du-
TIES.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 27,72,000 be granted to
the President to defray the charges
which will come in course of paymeat
during the year ending the 31st day of
March, 1968 in respect of ‘Union Excise
Duties’.”

DEMAND No. 20—TAXES ON INCOME

INCLUDING CORPORATION-TAX ETC.

MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 95,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Takes on

9 "

income including Corporation-tax, etc’.
DEMAND No. 22—AUDIT.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 55,21,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968, in respect of ‘Audit’.”

DEMAND No. 23-—CURRENCY AND COIN-
AGE.
MR. SPEAKER : Motion moved :

“That a supplementary sum net exe
ceeding Rs. 1,36,64,000 be granted to
the President to defray the charges
which will come in course of pavment
during the year ending the 31st day of
March, 1968 in respect of ‘Currency and

(X1

Coinage’.
DEMAND No. 24—MINT.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 13,13,000 be granted to
the President to defray thc charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Mint."”
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DEMAND No. 25—KoLAR GoLD MINEs.
MR. SPEAKER : Motion moved :

“That a supplemontary sum not ex-
ceeding Rs. 29,00,000 be granted ¢o
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Kolar Gold
Mines'.”

DEMAND No. 26—PENSIONS AND OTHER

RETIRMENT BENEFITS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 63,64,000, be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Pensions and
other Retirement Benefits’.”

DEMAND No. 29—GRANTS-IN-AID TO
STATE AND UNION TERRITORY Gov-
ERNMENTS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 19,00,00,000 be granted to
the President to defray the charges
whieh will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Grants-in-aid
to State and Union Territory Govern-
ments”.”

DEMAND No. 32—MINISTRY OF Foop,
AgricuLTURE, CoMMUNITY DEVELOP-
MENT AND COOPERATION,

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 12,44,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation’.”

DEMAND No. 34—PAYMENTS TO THE
INDIAN COUNCIL OF AGRICULTURAL
RESEARCH,

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2000 be granted to
the President to defray the charges
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which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Payments to
the Indian Council of Agricultural Re-
search’.”

DEMAND No. 38—MINISTRY OF HEALTH
AND FAMILY PLANNING.

MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,85,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of
Health and Family Planning”.”

DEMAND No. 41—MiNisTRY oF Homi
AFFAIRS.

MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 33,88,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of
Home Affairs’.”

DEMAND No, 42—CABINET.
MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2,42,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Cabinet’.”

DEMAND No. 44—PoOLICE.
MR. SPEAKER : Motion moved :

“Fhat a supplementary sum not cx-
ceeding Rs, 8,64,63,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Police’.”

DEMAND No. 49—DELHI.
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,20,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Delhi’.”
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DEMAND No. 50-—CHANDIGARH.
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 79,58,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Chandigarh’.”

DEMAND No. 51—ANDAMAN aND Nico-
BAR ISLANDS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceoding Rs. 46,87,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Andaman
and Nicobar Islands’.”

DEMAND No. 52—TRIBAL AREAS.
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 76,73,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Tribal
Areas’.”

DEMAND No. 54-—LaccADIVE, MiINiCoy

AND AMINDIVI ISLANDS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 6,57,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st dry of
March, 1968 ir respect of ‘Laccadive,
Minicoy and Amindivi Islands’.”

DeEMAND No. 56—DEPARTMENT oF IN-
DUSTRIAL DEVELOPMENT.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 4,08,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968, in respect of ‘Department
of Industrial Development’.”
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DEMAND No. 58—SALT.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 22,15,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Salt’.”

DEMAND No. $9—OTHER REVENUR Ex-
PENDITURE OF THE DEPARTMENT OF
INDUSTRIAL DEVFLOPMENT.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
cceding Rs. 3,50,000 be granted to
the President to defray the charges
which will come in course of payment
during the year cnding the 31st day of
March, 1968 in respect of ‘Other Rc-
venue Expenditure of the Department of
Industrial Development’.”

DEMAND No. 60—MINISTRY OF INFOR-
MATION AND BROADCASTING.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2,438,000 be granted tv
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of

3 ”

Information and Broadcasting’.
DEMAND No. 61—BROADCASTING.
MR. SPEAKER ; Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 68,72,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March 1968 in respect of ‘Broadcast-
ingv'"

DEMAND No. 63—MINISTRY OF IRRIGA-

TION AND POWTR.

MR. SPEAKER : Motion moved :

“That a supplementary sum not cx-
ceeding Rs, 1,08,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of
Irrigation and Power'.”
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DEMAND No. 66—MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITATION.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2,37,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Ministry of
Labour, Employment and Rehabilita-
tion”.”

DEMAND No. 69—EXPENDITURE ON

DiSPLACED PERSONS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,30,17,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Expenditure
on Displaced Persons’.”

DEMAND No. 73—MINISTRY OF PETRO-
LEUM AND CHEMICALS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
cceding Rs. 2,82,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Ministry of Petro-
leum and Chemicals’.”

DEMAND No. 74—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF PET-
ROLEUM AND CHEMICALS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 73,16,000 be granted to the
President to -defray the charges which
will come in course of payment during
the year ending the 31st March 1968
1968 in respect of ‘Other Revenue Ex-
penditure of the Ministry of Petroleum
and Chemicals’.”

DeMAND No. 75—MINISTRY OF STEEL,

MINES AND METALS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 4,83,000 be granted to the
President to defray the charges which
will come in course of payment during
the year eanding the 31s¢ day of March
in respect of ‘Ministry of Steel, Mines
and Metals’.”
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DeMAND No. 78—MINISTRY of ToOUR-
iISM AND CIVIL AVIATION.

MR. SPEAKER ; Motion moved :

“That a supplementary sum 06t ex-
ceeding Rs, 1,21,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of Ministry of Tourism
and Civil Aviation’.”

DEMAND No. 80—AVIATION.
MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,23,75,000 be granted to
the President to defray the charges which
will come in course of payment dunirg
the year ending the 31st day of March,
1968 in respect of ‘Aviation’.”

DEMAND No. 81—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
TourisM AND CIVIL AVIATION.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 6,70,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Other Revenue Ex-
penditure of the Ministry of Tourism
and Civil Aviation™.”

DiMann No. 82—MINISTRY OF TRANS-

PORT AND SHIPPING.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceedings Rs. 7,01,000 be granted to the
President to defray the charee- - hich
will come in course of payment during
the year ending the 31st day of M~ro
1968 in respect of ‘Ministry of Trans-
port and Shipping’.”

DEMAND No. 85—LIGHTHOUSEs AND

LIGHTSHIPS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 14,00,000 be granted ¢o the
President to defray the charges which
will come in course of paymen: during
the year ending the 31st day of March,
1968 in respect of ‘Lighthouses wnd
Lightships.”
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DeManp No, 86—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
TRANSPORT AND SHIPPING.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,35,27,000 be granted to
the President to defrary the charges
which will come in course of payment
during the year cnding the 31st day of
March, 1968 in respect of ‘Other Reve-
nue Expenditure of the Ministry of

» "

Transport and Shipping’.

DEMAND No. 87—DEPARTMENT OF
WORKs AND HOUSING.

MR. SPEAKER ; Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,04,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Department of Works
and Housing'.”

DEMAND No. 88—PuBLIC WORKS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 1,72,41,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Public Works'.”

DEMAND No. 93—DEPARTMENT OF
COMMUNICATIONS.

MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 45,000 be granted to the
President to defrary the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Department of Com-
munications’.”

DEMAND No. 95—Posts AND  TELE-
ORAPHS—WORKING EXPENSES.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 12,16,25,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Posts and Tele-
graphs—Working Expenses’.” -
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DEMAND No. 96—PosTs AND TELE-
GRAPHS—DIVIDEND TO GENERAL RE-
VENUES AND APPROPRIATION TO RE-
SERVE FUNDs.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,000 be granated to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of—Posts and Tele-
graphs’ Dividend to General Revenues
and Appropriation to Reserve Funds'.”

DEMAND No.
SuPPLY.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 2,56,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in resptct of ‘Department of Sup-
ply’."

DEMAND No. 104—SuPPLIES AND Dis-

POSALS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 8,48,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Supplies and Dis-
posals’.”

DEMAND No, 105—OTHER REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF

SupPLY.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 4,31,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Other Revenue Ex-
penditure of the Department of
Supply’.”

DEMAND No. 110—CAPITAL OUTLAY

OF THE MINISTRY OF COMMERCE.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceedinznm. 80,000 be granted to- the
President to defray the charges which
will come in course of payment during

103—DEPARTMENT OF
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the year ending the 31st day of March,
1968 in respect of ‘Capital outlay of
the Ministry of Commerce’.”

DeEMAND No. 117—CoMMUTED VALUE
OF PENSIONS.

MR. SPEAKER : Motion moved :
“That a supplementary sum not ex-
ceeding Rs, 58,51,000 be granted to the

President to defray the charges which

will come in course of payment during

the year ending the 31st day of March

1968 in respect of ‘Commuted Value of

Pensions’.”

DeMAND No. 119—CaPITAL OuUTLAY
ON GRANTs TO STATE AND UNION
TERRITORY GOVERNMENTS FOR DEVE-
LOPMENT.

MR. SPEAKER . Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 8,18,48,000 be granted to
the President to defray the charges whici
will come in course of payment duriny
the year ending the 31st day of March.
1968 in respect of ‘Capital Outlay on
Grants to State and Union Territory
Governments for Development’.”

DEMAND No. 120—L0ANS AND ADVANC-
£s BY THE CENTRAL GOVERNMENT.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 80,00.00,000 be granted to
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March.
1968 in respect of ‘Loans and Advance:
by the Central Government’.”

DBMAND No. 121—PURCHASE OF FooD-
GRAINS AND FERTILISERS.

MR. SPEAKER : Motion moved :

‘“That a supplementary sum not ex-
ceeding Rs, 86,44,00,000 be granted to
the President to defray the charges which
will come in course of payment during

the year ending the 31st day of March.
1968 in respect of ‘Purchase of Food-

grains and Fertilisers’.”

DEMAND No. 124—CaPITAL OUTLAY
o UNION TERRITORIES AND TRIBAL
AREAs.

MR. SPRAKER : Motion moved :

“That a supplementary sum not ex-
ceoding Rs. 1,66,44,000 be granted to

MARCH 18, 1968

196768 1146

the President to defray the charges
which ‘will come in course of payment
during the year ending the 31st day of
March, 1968 in respect of ‘Capital Qut-
lay in Union Territories and Tribal
Axm'.’l
DEMAND No. 127—CariTAL  OUTLAY
OF THE MINISTRY OF INPORMATION
AND BROADCASTING.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2,40,00,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Capital Qutlay of
the Ministry of Information and Broad-
casting’.”
Demanp No.

or THE MINISTRY oOF

AND CHEMICALS.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 3,72,50,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Capital Outlay of the
Ministry of Petroleum and Chemicals’.”

135—CariTAL  OUTLAY

131—CariTAL  QUTLAY
PETROLEUM

DemManD No.
ON RoADps.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
cceding Rs. 5,48,45,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Capital Outlay on
Roads’.”

DeManp No. 138—DeLut CApPITAL OUT-
LAY.

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 78,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968 in respect of ‘Delhi Capital Out-

(X1

lay’.

MR. SPEAKER : The Demands are
now before the House. We have got
one hour for this,
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SHRI S. M. BANERIEE (Kanpur):
There are so many Demands; so, it will
be better if you will kindly increase the
time to two hours,

MR. SPEAKER: The Business Advi-
sory Committee gave one hour for this.
I do not mind increasing time here and
there but ultimately other Demands
will suffer. If you want to discuss
only one Demand throughout the ses-
sion, you can do so; I have no objec-
tion, but you will be the losers. There
are no cut motions to these Demands.

& wrew fez Wigm  (9X) : Sreme
wgYey, § A9 F) wTha FreAww fafaeey
# e foomar e §fF @ A
TG ATNZ AT AH & ag dromm off
5 2w 1 @t ¥ If@d arw-fniz
T I F A&l Qg FAMAF
¥ § yag foem o

12.42 hrs.

|{MR. DEPUTY-SPEAKER in the Chair.]
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239 %
1%
&

»
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y? fow g ¥ s Tow F Ak H
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[ wrea fag te)

W Q@ & I ag 9 I § s
A Jd 9, JfeT - g
& T IR I ag 9 200 6T qw
e fear, ol a®@ ¥ 5w st
i o ag ¥ veA g FT
3F WEY § A ARIREC R A
foa¥e &, 99 o= fa=me o st =
1o fwaamﬁvgmgéa 39
T A @l 7 AR WM A @A
T § @R W 9gF F AR 9
] AL OO @AT § HX AR
Apq F fad FE 7 g S FET
T 3 7 G A oww
wraR dfed gy o faw 3§ wEd
FaeT qf-Afa & e o 7 41 919 |
AT GATT WA aTew-fdix @@ o
@ & e g Agee R aforw
T ST Fg! gEe aw, A fF ad 2w
& 73T« | wus fod AR fag 5
F qQUiEAT WO @A Aied | g
A fade & o 5 Q) )l A T
# Y WRET FT AW ATHET FEAT
STEaT 97 |

st v qifew ( FaEE_ )
JaTers AR, § I Wil F qE
T /i Go 110 AT 119 FT qTF AT
aeg 1 aw fewEr =wgar g oo
@ " & N g A A § I
&R ¥ wfgF 7 77 & fax fomr
N AT F@ ¥ ovEE ) o
faeii # facha g aTw g, ST
fadt i o f4 7 § 9 OF SO
R s Fa §
auf feawedt T @ § 1 o@w
TR & &% 7% g W g f5 wf war
sfwrg @ T § SEEr g
IE | AT AT T I§F AR F
o W wxw A IR A @ g
w T wfrer § el e & e
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¥ ¥ fa7 Bt W "da ad s
T IR N wawga @ ame
AT FY FFEqT T & w2 fr o oW
ag afkfeafa 7t guoh a0 a% Fae
fast wiY WY a7 aw w0
N gaTgwX afafa & swr oft @
e faar & f5 &€ % smar 9 W
feam s =nfed st wfsr ) sgaear
Y =fgd | o FAE FT IARA
FA AT A FAS TET G & |

fred g Y T § I WY o
T 9 T § 1 & gHwar g 5 e
IR Saed A A & fgg ¥ fad
FHT gy S ufgaew @, gy gEre
fgd | T9FT FERT 7 At faer wfet
N IR T & Foqgwd ® faw w@
2

a9 F i s qfa AR e
& fag oY o Ee & @ A F §©
FEAT ATAT § | TTF v ST qTHOOr
g ofeg el @ 9 3 ad &3 o
gy 4 faadr  Swden 9 g e
T g1 | T gri @at & fag wpon
F qIET FT A & A ITH AW
faar smar 8 1| ow g =W w1 fawa
fFar M & | & T9F G & qg FEO
g § 5 dg e R TaTaey
® S ORW H qgEar IJq g SHET
IR gaAw fFaT JC A AT 7T
T fF e g ST A e
AT ) A G AT AR TFwwar
et ¥ fau fear e @ Sewr
we TaddeE @ Fmi F fag e
T F gEe W F fAg TRwE &8¢
Y & 1 AT T FE TR @R
N faw a@d i A w1 @
@ & gewan fear mr g

wgi % wgy w1 o g
ARG ¥ JIaWTE A qIRT Ay
R
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&% gl ¥ agt o= gfq & fag wiw &
m g 3@ aw feafs g o
gfe & srd & fow agi o o @
§ = @ § I W TR
WA T I RATE 1590«
o @ F gmEen @t fim g
¥ &7 R o N fi9 9 FAfus
21 & ¥ grden Fwan g fF Ao
qORTL ¥ gaaaTe R ATt & fog
aq gfa ¥ a § S AT dg
e ¥ 9 W 8, IEEr a3
g & fzan sme W) e g aF
A AT fomw 9 q9q 7 § 9,
qU FTA FT FIfww F} AT

SHRI LOBO PRABHU (Udipi): Mr.
Deputy-Speaker, Sir, the importance of
these Supplementary Demands seems to
be obscured by the time given to them,
that is, only one hour. These Demands
involve an amount of Rs. 32§ crores
which we cannot dismiss in a few words
and which we cannot leave entirely to

the discretion or the mercy of the
Government.

My first objéction is this. This is
the third Budget in the year. Wec had

an interim Budget, we had a General
Budget and this is a Supplementary
Budget. Only three months have
ciapsed since the General Budget. What
is the exact competence of the Finance
Minisry that within three months, they
have discovered that their Budget is
wrong to the extent of Rs. 325
crores? This country must wonder at
the Finance Minister who flung a chal-
lenge at our Party last week that we
are incorrect in our figures and we are
not correct in our assumptions of the
guardianship of the common people as
to what competence the Finance
Minister himself has in respect of facts
and figures. Now, I cannot during the
time available to me, deal with the
many—I would not call them attrocities
—very very grave evasions which are
in these Supplementary
Demarnids.
1 would deal with only five of them.
L17LSS/68-8
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Firstly, 1 would like to take up the
question of the luxurious attitude of
Government or attitude to luxury of the
Government even in the period of
three months since the last Budget. I
would like the Minister of State to ex-
plain the necessity of providing three
staff cars to the Commerce Ministry,
two cars each to the Ministry of Sup-
ply and the Ministry of Petroleum and
Chemicals and one car to another
Ministry within the short period. I
would like the Minister to explain the
justification in the short time of provid-
ing Rs. 39.5 lakhs for the Presideat’s
garden and the house. I would like him
to explain why the President was so
urgent about getting Rs. 1.25 lakhs for
his furniture. These are items which
could wait. They could wait for the
budget, they could wait for better times;
they did not have the urgency of a
supplementary demand.

The second point that I would like
to raise is the cxtravagance on staff.
We were told some time ago that the
staff in the Ministries was 35 or 30
per cent in excess and that a Commit-
tee was working on this. We have been
told by the Finance Minister repeated-
ly that he had exercised the greatest eco-
nomy in framing his budget, but what
are we faced with in these Supplemen-
tary Demands? We are faced with an
increase in staff of 28 persons headed
by a Secretary on Rs, 4,000 in the
Ministry of Petroleum and Chemical;
we are faced with an increase of 16
persons headed by a Joint Secretary in
the Cabinet Secretariat; we are faced
with an increase of 42 persons or there-
about in the Ministry of . .

AN HON. MEMBER: Which Minis-
try?

SHRI LOBO PRABHU: Just a
minute, . . . .
We are also faced again with the

President deciding that he should have
one more Deputy Secretary, one more
Personal Assistant and one more
Private Secretary. Where is the neces-
sity for the staff in this short period of
three months?
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[SHR1 LoBo PRABHU]
Now I come to the third main

source of wastage, that of committees.
We have got this UNCTAD here; we
have heard what it is doing; we have
been told that under no circumstances
would it take a decision. We had
allotted Rs, 25 lakhs before, and now
another Rs. 50 lakhs have been added
since then on D.A. to the staff. There
are other committees; there is a com-
mittee on licensing enquiry, on which
Rs. 3.25 lakhs are being spent; therc is
a committee on job evaluation of the
Air Corporation on which Rs. 1.87
lakhs are bcing spent; then there is a
committee on transport taxation enquiry

on which Rs. 1.87 lakhs are being
spent. 1 would like to know what pur-
pose these committees serve. These

subjects have been served time and
again, and cvery time the Government
wants to evade the decision of one

committee, it proceeds to appoint
another. We have had so many com-
mittees on licensing procedure; we

have had the Estimates Committee, we
have had the Public Accounts Comnuit-
tee, and evcn so, we have had the
Hazari Report. Another committee is
being appointed as if a sum of Rs. 8.50
Jakhs or so which is reserved for it for
the whole term is justified. 1 would
like the Government to consider why
such committees should be appointed
when the questions are simple enough
if they would care to apply their minds

MR DEPUTY-SPEAKER:
finishing now?

SHRI LOBO PRABHU: 1
require another four minutes.
either continue now or resume
Lunch.

MR. DEPUTY-SPEAKER : He may
resume after Lunch. 1 would like to
point out to the hon. Member and
others that, as far as possible, direct
reference to the Dresident should be
avoided. They can say, ‘President’s
establishment’. .

SHRI LOBO FRABHU: He is also a
personal friend of mine. But I have a
duty....

MR. DEPUTY-SPEAKER: He is
perfectly weli within his rights to men-

Is  he

would
I can
after
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tion when the demands are there, but
in this House we do not bring in the
President; h: can say, ‘President’s
establishment’ or something like that...

SHRI LOBO PRABHU: Then that
can be amended like that.
MR. DEPUTY-SPEAKER: The

House stands adjourned till 2.00 P.M.
13 Hgs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Five Minutes Past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

DEMANDS FOR SUPPLEMENTARY
GRANTS (General), 1967-68—Contd.

MR DEPUTY-SPEAKER: Shri Lobo
Prabhu may row continue his speech.

SHRI LOBO PRABHU : I now come
to the fourth line of waste, the expendi--
ture of Rs. 109 crores on capital. The
thing to notice here is this—and it has
not been noticed by Government—that
investments, particularly in :mports
ignore the fact that prices are falling.
The British pound has been dcvalued
and it is quite likely the American
dollar will follow suit. In these cir-
cumstances, the undue haste which is
noted in some of the demands to take
capital goods implies that the Govern-
ment have not considered their own
bargaining position. It is public money
which is 1involved, and somc little
knowledge of economics is what one
could expect of Government when
these large figures are involved.

The fifth line of waste is in respect
of loans. The sum is the staggenng
one of Rs. 130 crores. One must en-
quire why the Finance Ministry could
not foresee this requirement when it
framed the budget in November.
Among these items, those which are
notable are payments to the revolving
capital for the East Eureopean coun-
tries and UAR. Why do wc have
trade with these countries when they
cannot find their own finance? Why,
if we have to finance their trade, do
we not make them pay interest? It is
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stated that some portion is interest free
and some n(oicst-bearing.  Lovern-
ment should cxplain this concession to
these communist countries,

Then the loans to the public sector
enterpriscs. It is very very shocking
that after all these years Hindustan
Steel should still work on loans, that
they are short of resources to the exent
of Rs. 30 crores since November. One
has to cnquire whether Government
have a right to continue an enterprise
like HSL which, the Minister himsclf
admitted, was over-capitalised, which
was suffering from piling inventories
and which has no prospect in the
future of a market to absorb its whole
capacity.

This is bad enough. But what is
shocking is that Government having
these white elephants, having to finance
them all the time, arc thinking of Bok-
aro. The explanation the Finance Minis-
ter gave was that Rs. 69 crores have al-
ready been spent—this is the figure the
Minister gave, but another figure s
Rs. 80 crores—and that would be lost
if we did not pursue the Bokaro pro-
ject. One wonders whether it is better
to lose Rs. 80 crores or to spend
another Rs. 1100 crores which the
steel factory involves......in the next
few years. If Rs. 80 crores have been
spent, it may be possible to stall the
project till such time as prices come
down and there is a demand for steel.
But to go ahead with Bokaro when the
existing three steel factories are in-
volving Government in continual loans,
which will never be repaid and which
will have to be added to capital, is a
real disservice to the country.

T would like to make two general
observations before I pass to my con-
clusion,. The first, as I mentioned
before, is about the reckless purchase
of staff cars. Government have to en-
quire what purpose these staff cars are
serving, how many of them are sick, how
many are without parts, how many are
subjected to thefts in the central
workshop; what is their average life,
and then decide whether this system
of staff cars introduced since 1947
deserves to be retained. It would be
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of advantage if all staff were allowed to
use their own cars on an allowance
when official duties are involved.

The second point which I would like
to raise is also in respect of staff. I
mentioned a Secretary has been appoint-
ed in the petro-chemical industries on
Rs. 4,000. There was no increased
work in this Ministry and I understand
the Sccretary had to be appointed as he
was a scnior Secretary and a job had
to bc found for him. One would like
to find out fromm Government whether
they could not have reverted a Junior
Sccretary and made room for him in-
stcad of saddling the tax-payers with
this amount of Rs. 4,000,

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI LOBO PRABHU: Sir, two
more minutes. It is a very important
subject. 1 come to the issue whether
the Finance Minister was justified in
in blaming the Swantantra party for
inaccuracy in figures and inaccuracy in
its claim that it represents the con-
sumers. The Finance Minister made
much of the fact that in respect of the
Planning Commission there was a slight
misstatement arising from a confusion
in respect of the expenditure on the
staff of the Planning Commission. I
think it shows a very weak objection
because no one in this country denies
that the Planning Commission is over-
staffed; no one in this country denies
that the Planning Commission is serv-
ing any good purpose. Even the Ad-
ministrative Reforms Commission has
stated that the Planning Commission is
overstaffed ; that its establishment pat-
tern should be changed.

In respect of the second charge made

by the Finance Minister that the
Swatantra party cannot represent the
consumers because Mr. Masani had

recommended exemption of tax on
dividends up to Rs. 5,000, may I make
it clear to this House that the Swatantra
party is not for industrialists but the
Swantantra party is for industries so that
the common man, the consumer, gets
articles which are cheap and good. The
only incentives that the party would
recommend are those in favour of the
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[Shri Lobo Prabhu].

consumer. This is the exact position
of my party. My party has received
no money from Mr. Birla; my party
has received no money from any ex-
cept those who believe in its principles.

So, here and now, 1 would ask
the Finance Minister to meet my ob-
jections, because if they are not cor-
rected at this stage, they will be car-
ried into the budget; this is a fact they
are designed to add or to supplement
the general budget in a hurried way so
that in the short period of one hour we
may not be in a position to criticise
them. If this is the form of budget we
are going to discuss later, I am afraid
the Finance Ministry has tried to deceive
this house and to deceive this country
about its representation of the common
people.

SHRI KIRUTTINAN (Sivaganga) :
Mr. Deputy-Speaker, Sir, I am very glad
of getting this opportunity at least during
the discussion of the supplementary
demands for grants for the year 1967-
68 and to express my feelings on the
actions of this Government, [ am re-
presenting one part of the Ramanatha-
puram district, a most backward arca
in India. and where the Kachchativu is
hanging without any protection.

SHRI RANDHIR SINGH (Rohtak):
Madras is most forward.

SHRI KIRUTTINAN : T am speaking
about Ramanathapuram district.

MR. DEPUTY-SPEAKER :
referring to his own district.

SHRI RAJARAM (Salem) : It is
politically more forward than Haryana.

SHRI RANDHIR SINGH :
proud of Madras,

SHRI KIRUTTINAN : During my
speech last year, 1 appealed to this Gov-
ernment to irrigate the vast lands which
are lying fallow, to renovate thousands
of tanks which arc lying waste and
help the people, the poor farmers in
my district.

He is

I am

But no action was taken during the
year 1967-68. Still there are threc
taluks—Muthukulathur, the birth place
of Thiru Muthuramalinga Thevar, the
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great frcedom fighter, the martyr of
this country, the benevolent leader of
the south and an hon. Member of the
Indian Parliament; Thiruvadanai and
Thiruppathur taluks, the people of
which have not been able to get rail-
way lines even after twenty years rule °
of the Congress Party in the Centre.

Sir, railway lines are not merely a
means of transportation. It is a means
of communication. It feeds indus-
trialisation and thus it leads to econo-
mic growth of the backward areas. In
the report of the Joint Study Team
under the Planning Commission it s
said:

“In view of the basic importance
of the policy of balanced regional
development in the country’'s  pro-
gress towards a socialistic pattern of
society, it is high time that the res-
ponsibility for the development of
the backward areas is more specific-
ally laid on the Government of India
and the State Government concern-
cd. Such an arrangement will also
imply a periodic check on progress
and the utilisation of funds placed at
the disposal of the State Govern-
ment by the Centre. The Central
Parliament and the State Legislature
will also have to be furnished from
time to time information about the
progress achieved under the annual
plans.

The study undertaken by the Team
in the four eastern districts has
underlined the importance of rapid
rate of growth in agriculture and
allied sectors and laying the founda-
tion for development of industry,
trade and commerce at a quicker
pace in future years through the
development of the necessary infra-
structure e.g., development of power.
facilities for transport and commu-
nications and formation of skill
through the provision of training
facilities.”

MR. DEPUTY-SPEAKER : May I
point out to the hon, Member that we
are not having a general discussion on
the Budget. Only some specific
Demands are before the House. I would
request him to be brief,
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SHRI KIRUTTINAN : It goes on to
say:

“It may, however, be stated that
the pattern of natural resources of
the various areas will determine the
approach to development in each case.
Therc will be areas where there arc
possibilities of agricultural develop-
ment but endowed with other re-
sources e.g., occurrence of mineral
resources etc. There may be even
more difficult areas like Ramanatha-
puram in Madras. Apart from in-
vestigations, exploitation of natural
resources will have to be undertaken
cven though, on purely economic
criteria, such cxploitation may not
be desirable. There is no doubt that
for the growth of any backward
region there is a certain  natural
rhythm and natural sequence.”

For this purposc the State Govern-
ments were asked to list out the back-
ward areas. The Government of
Madras rccommended several taluks
which are actually backward in almost
all cases. But in this list Sivaganga
taluk has been left out by the Central

Government.  Sivaganga Taluk is also
really a  backward taluk. It is also
situated in thc middle of the other

taluks which have been acceped by the
Central Government as backward areas.
So I request the hon. Finnace Minister
to include Sivaganga taluk also.

Sir, the Finance Minister needs more
money. He needs more money through
new taxation. He needs money through
supplementary budget. He needs morc
money through deficit finance, Through
these Supplementary Demands our
Finance Minister is asking for Rs. 325
crores. There would be no point in
giving the Minister of Finance more
money through new taxation or revised
taxation or through any other measure.
With the great deal of money he got in
the past, he and his Government have
not been able to produce proper results.
Yes, Sir, show us that you are capable
of using well what you got from us
in the past and we shall even bear
hardships and give you more.

Even if Mr. Morarji Desai could
have shown that substantial economy
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had been effected, the mistakes of the
past in the State enterprises had been
remedied, wasteful practices had been
given up, prices had been held and
reduced and deficit financing ended.
then it is all right, Sir, the people of

this country are ready to give more
money to the Finance Minister. But
had all these things happened ? Hus

economy been effected? Have the mis-
takes in the state enterprises been
remedied? Had the wasteful practices
been given up? Have the prices been
held and reduced? Has the deficit
financing been ended? No, Sir. Noth-
ing has been changed. Everything goes
on as before.

Sir, that the economy of our country
is in serious trouble to-day is obvious.
Our foodgrains production this year is
cstimated at about 95 million tonnes
which is barely 6 million tonnes above
the previous high of 1964-65. But,
considering the incrcase of 40 million
in our population since then and the
nccessity, T doubt as to how the
Finance Minister is going to stabilise
the price level of foodgrains.

Sir, a little less than 20%
arca under crops is irrigated.

Though the demand for fertilisers
has increased so much that it is very
difficult to meet it with the available
supply, the consumption of fertilisers
is still very low. According to 1964-65
data it was as low as 17 kgs. of nitro-
genous fertilisers and 6 kgs. of phos-
phates per hectare of cropped lands.

of the

Sir, with regard to power, nearly
seven out of ten units of electricity are
sold to industries. Only 2 units are
utilised for commercial buildings, pub-
lic lighting and irrigation,

MR. DEPUTY SPEAKER: The hon.
Member’s speech is relevant, but not on
this occasion. He should conclude now.

ft frmmer (a=ft) - SOTew

TR, dIET TG & F I AN

Faw i g 97 AT qTEw g |

T Y RFITATATE Ao 29 F1 A Afod—

dfF I MW A TR Ao FYA

TR FTUF 8, 9 ol K @ s}
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[ faaaro]
¥ aga =g § fe foeeh g A ==
T G FIAAT T FT @I 41, @1
% fr o cgmaww g S 7 faw
FT @ 4, ¥ oA | fawg A @I
w=F @ &, frami 71 39 F fag qafadr
A o mfadamd
Fgr TrEan g ot @afadt e a7
TRF, AT FFT F T E T
g o ¥ faF &= o\ fawelr o gfa-
i G2 9% WIN 7, aiF gn e
FAAT g F GEETT AT oagT FD
# Frgan g % sw S wkw & Fi A
4187 ZTEA-AT FL AUF FH T F
I A qF TAT ST TY AT I/ AT
FE 7 E A 99 AT AAFH T E |

qag |3 U TAEeAT F A A
TF FeAIHE qo 9Ty Frzaww fafaees
qIgE F THAT ATZAT AT | AF A
TR F A9 9ITEU & 494 7 FW
[T TR ¢ AT AT AT A2 F9A ¢ I
T goeEET A g, AY FIIT TG,
I F i F S FAY FET =’ I
o o Y T qT AT G, S T
Q|7 4 1 F721 FT FEIT TE1 TIAT
HT g9 g WY AT AT oA T A
add | A 80 WS fFEW 3w W
&1 wifes &, THI & a9 9% g% o9l
fax F91 7 & w1 Wy €, 59 fag
& §WFR F1 GEAUW FAT AEAT §
#3 wor WY grauTE feor a1 ff ag S
g # ATs® A% g SW{ET 4@
A T & W@ T 9w g, 98
W& g7 W ¥ AT, qE F GG 7G
#fxd, 39 ¥ W T I AW @O
FT JGA THT €TF T A F

# sy gr fafreez awa #1 @
TRAIE 3 AR g, ST I
qa= & foew awg @ s A
oot I qw Adqgam g WA
TR ¥F FreE & FTAGE A AT g
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fram, SH A oY FamEEimdy
I wa | frmm a1 der gu-fafes
T, Wt fredl & qEed Y wed At
§ ST &, A A S @ @ A
2, 7 arfo Hro mHo A ATz W &,
qE I A FEAE A AEAT §, A
IHET AIZ T, D THAT X AAR
F7 | AW F IEY amEi g Rt
F U7 qgumn | gAfan & @FR ¥
g1 9 § R oag ama wew

"I T AW qET F AN FEd

F—3T 93m HY 9T | a"
fegem 2, @ ww fegem Wy
gIT 997 w3w § 2, 3@ A ey
faskardy § f& 3q =17 A B AF
el

# federarat 7 off FgaT FTEA §—
gl febew & ey fafamx 43 go
F—a qur ¥ qET ¥ anam g,
A 17 A9 g7 FIC TAL F[E
gr 43 & = for s www wfed,
mfew 29 Fr 9T g & o gfaar
q GHTIT 0% 16T TEY E——BWTAT H1ZF
J o7 79 717 F1 3AT ETIH F T AT—
31 ZATY arzA fafqees A e fy wana
fear a1, 97 T A7 §F T F
7Y FEY Y A ¥ d= v, 9%
arAq & AT aidr #Y & sEAr £

gfaw % @i & Wt & F& TN
s g—afw 1 femdasaer Ie
Y3W § qgd SATET §, AT qJT 9L THALH
& @ § ) mwd fagafow @ oA
AT &, g9 wea & T gw awm A fgw,
wwemm, faa, fard @9 afeam &
¥ qgE 7 fagr 4, 3@ fad & s
FAT =TT § o ST gegraTR Y A
ofed, a9 fage & ;a1 § @ &,
TR F AT G @ a—<fear g
ATETA €YET § =BT T §—3w fAd &



1163 DS.G. (Gen)’

TaARE T TAETT FET TAEAE F
I ATETT F@ FTAT ATTER R
3% &, @A fT gw A g
T F fgd—g 77 Iz fagrdy
et g1 av foaroay gl—aw #1
TF T2 Y gH!, a9 ST WEA SF
TR

st faraw W (feememeER)
IeRY AT, § Agan g fr 3 wiwt
FT &I 34 &1 4G HewT Afed o
7 gua faig @fed &7 @ g fF
TGO FHFAT F TG HIE AT AT § |
AT W I W 7 AT oAt 7.
AW FT AT OF qI1E 94 TEy ¢ afxar
q I gaaiFra aft = fae
Frad gy IT @ 9 fF
W &t yrardy faorh, gw w1 9
faenfy, dfF amwr o s fedw gfe
iR TR T e w@id, 8 @
AN F A +9 &, 59 9217 7 39 7
Fre frar s &, e PRl afeow
71 fdt arrnfr 1 sfia fre oft s
d1 § o7FvE ¥ ATH 9 59 &1 F1z fz4v
srr @ 3 fa & Wi v € fe
g A ATAS FA fHTETTCAT €7
TFY, 8 Sfava &1 wwv 39T 92w
% 90 ¥, 39 F1 &F oA v gy
o 7 WIWEET 71 sty ww fyely
ol

IYTETE REIET, 3 &7 AT qHEATH
oarer g &, faaraee § s &y
A T foaady, foar 7Y fa=e,
TR § 7 afegi & a9 gu § @R
AT WY T FT IGAT AT @I | ATAEY
FT FETE F W ¥ F R ST AR
43 & fr #9 307 78 & W, F7 T
araz &), A W W ag wwa F1 fF
I T AT § | A SET A2 F,
afer &t W § & wfidm gl
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T ad wfeT & w g §
AY A/ FTE R g auemsit
g AT, g7 A foww = 5wy
& wR # glaad afsa, ofs =g
W aT 798 fF g0 oF IR
WMAREE

A I AF a8 fraam s & fe
foram A1 72 1 awwi gt & | IR
FT TE Nfg F 9T gy, AW @
g g oz 2 5 9 fram Y &
e et a9 a1 feew & Wi
fre oy & afew 99 3E) TeeT fraat
aafmram 2 @ @Al T IW
% W9 qE A & | @7 GETT F1 FOA
o a fird & wfew foar & a9 avely
Tl d T IR &1 R ¥ 2 wyar
4 9 |F ™ Y @ag g T 9
6 ¥ fret A 9 fFaT Ft A9-
=G| AFT AT genafaal w1 Gt
FOT & 6T J9aT T AN qA@X A%
T W g T T sww g,
TS g IFT FT WA § HR TRE
AATSETE &1 AT | ¥ AT geirafaat
F AT & |

g faemd A sy F A UF AT
FEO R I G G AT F AT §
Stife fedramans g & e fF a2wae-
aE F AT qfawr e & @R
w5t fF fawsr 400-500 w1 & ¥
T FIAT | SE AT F g I A
9y ¥ sfE anfx ofefaa &3 &
g I F qE A o fawwa & a®
Fz W § T afkomeEsT ot R
N o I ATRT & 159 AR T G
IaoRw F faurd 4dr &1 FE q}
gfaa frar ST IAHT 98 TIg F ITHT
# & feaardt dfew ol aF Swak §
FYE Frrws &g TE ey § A
& are ag 9 Ao A w0 &
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g f e faar A dikoIw
fewa = @ 9w & faerd
Tt T T8 T F T AT FEA
fFsmmaRiaErAarT @+
T § § 78T F oY TR @ 7Y
g ¢ AT wmivd g wdeT T ¥
IET IT A W@ | AU FRONmEE
g ot & 7 v @ E a7 fRdemae
areT & oF frest gan e § W
agt o ool T g A
=qeqT A & | 5 T97 &Y I § /"
IqH §5 A FD FAT G2 g Fr@T 2
T AW F TR A AT A IFA
w ¢ i w@ o fawelr s
TR TG § AR zAfAT § w5 wEEy
§ e, g anfz & & fAu
faoreft si\T Tg=de &Y 7w FaT g 9y
@ T AT ¥ oA IO F
fod Fen wifgr | 98 @9 gfawna
R 89 F fFaml F1 399w Y 9
afe a® s=% 0% & 3@, ghoo
F A A AT qoT FT qF 4 F
feraré = A AR veE & A FaT
g fr ag 7Y & 71 frdeo #3149
IAWT W F AF F Avanga fea
q1 AfFA ag a2f o) T ogF 9F aw
ag 9% 3@ 7 f agt A wgea @
WY\ F 9T § g qg AT FRW
fF g A d= F fdew w0 agr
¢ fawelt s ggEdw AN e
+< )

IR AP . AT T T
T |
. oft frawTw w9 ;9 § AT
FTAE!

“grl greTs F Adw § Afaal
AN ald F R T §, fwio
) 1 & FTw 9T anie ) W Al
#; wean 7 wrf oW T §, @ ar
malmﬁeﬁm%_ﬁ
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# durdy ¢ o § 1 Ffe b g3
A o wEgw W A §, qeE
AN Nww awi 7 IO T2y T
9T T & WgSl A IS gar 2 A
3% feael, wogd &7 w@igfent §
AT qEar § ) g # gy A
2, woge fram &1 gA s Eem
LZRW F AT GO FY grew Foard
It § g7 g falt Aifa F «w
gATE WY £ 1 o ®9 ol qY ager
2 aEwn gwwa WY weR | S
Y wum | s 4t famraa s 9wy |
i a W ¥ R m A wfar
aTA AT § | QAT AT F7AT WAL,
gfaTe agew ATt § | |99 qre aEed
T § AT A AT ¥ ag fem W@
FAEF £ faeell &Y T q=AN A
2 1 3@, T W@ AT, W, 39
7% &7 $@ AT A AT | TA 34
qEATT F1 g @ & AT FTATA A
Ul

9 W T AT 97 TT 997 @ 699
7

ZqY I Tl § A € AT Y 7

FrA=T 97 FAT 3T AT qF AW F
I @ g

FW F AT FAY &, av ¥ faai
AW E

& am foar #¢ w@ar A8, W
R A A,

e e 9 72 AT AT VE § Ag ALHLS
T AT AR

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): On a point of
order. May 1 know on which Supple-

mentary Demand the Hon. Member is
speaking?

MR. DEPUTY-SPEAKER: Several
times I have said. He would not Hlisten.
It is not fair. It is absolutely irrele-
vant.
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st foraow siw ;. Jo7 fAges a2
2 5 sw mhw gfromi o uafw & 2
g AT N aFm a2 %, A+
AT FT AT IAH AE FT TF |
¥ FE Az & fr fom ae & feet
# IS T FEG & a9 fva F I
I© ¥ faw A A F 7w o A
fed | G@q A f3ET F W AT R
@ AT foei Y H F oW W
o ar ag frmt F oAy uerw

EAU L

ghraat & 771 T waE 17 2
o5 & smo F1 garAT Wifz o3z
IR S EW § 7 7AW A7 Ffrem
FrTs BeY § SifF 3 | W # oo
o1 awafas gfraa 2, afm @A}
FI7 AT argF A’z § a7 A9 3w
® I £ | § e g fR Ry wERw
A AT 9¥ TEATEF A R
afe wdft smamws AFE T FRT
g 21 % g zAfAu & 39 g A
fFa go sm=mAt om faere Fem B
artr ¥ §  F fagtw frr & mew
¥ amar & 5 77 AT F1 A
& A w0

SHRI S. M. BANERJEE (Kanpur):
Sir, I shall confinc myself to Demand
Nos. 5, 6, 21, 44, 51 and 59.

In respect of Demand No. 6, some
amount is being provided to be paid
towards the retirement benecfits given to
the Emergency Commission Officers.
Sir, 1 want to know from the Hon.
Minister what has happened to those
six thousand emergency commission
officers. We were assured in the House
by the Defence Minister and his Deputy
that everything was being done to
absorb them in alternative jobs but I
am told like this. I was meeting some
of the junior officers -who sacrificed their
studies for the sake of the country and
they defended every inch of the land
during the Chinese aggression and when
there was attack from Pakistan and the
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net result was somebody else was given
the award or reward. They have been
given the Param Vir Chakra. But thesc
emergency commission officers have
been given a retrenchment notice and a
discharge notice. ] want to know what
has happeneéd to those officers, whether
they have been provided with alternate,
jobs and if so how many of them; and
if not, what steps Government con-
template to take to provide them with
jobs.

Then, Sir, coming to the pensioners,
I want to bring to the notice of the
Hon. Minister, Shri K. C. Pant the
glaring instance of discrimination. Now,
discrimination is there in the case of
granting family pension to the civilian
employces. Fumily pension has been
granted to all those who are holding
supervisory or other posts, that is, on the
non-industrial cadre, but about the indus-
trial cmplyees who produce more,
nothing has been done, The workers
who work on the machines are not
cntitled to have any family pension
wh'ch is onc type of discrimination
and 1 would request the Hon. Minister,
Shri K. C. Pant to do the necessary
thing in consultation with the Defenece
Minister and I hope he will be able to
cvolve some method by which this kind
of discrimination would come to an end.

Coming to Demand No. 26, regard-
ing retircment benefits, I wish to say
this. 1 would remind him, Sir, that in
this House we have been fighting hard
to improve the lot of the Government
pensioners. We were assured by Shri
Morarji Desai that he was considering
certain points as to how to help the
pensioners. I would like to know
from the Hon. Minister whether in
respect of these pensioners who  are
getting paltry amounts of Rs, 40 or
Rs. 30 or Rs. 20, anything has been
done to improve their lot, whether the
quantum of pension has been increas-
ed and whether they have been given
more dearness allowance.

Then. coming to Demand No. 44,
about Police, T wish to say this. I am
all in favour of giving money to the
Police who can control communal
riots, burglary, theft etc. But unfortu-
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nately, Sir, what has happened in this
country? I fully appreciate the sen-
timents cxpressed by my hon. friend,
Shri Sheo Narain, when he said what
was happening in Calcutta, what was
happening in Allahabad, what happen-
ed in Kanpur yesterday and what hap-
pened in Meerut. Who is responsible
for these communal riots? Unfortu-
nately, in this country, when we rely
on the police, the police has also
become communal; they are becom-
ing communal. It is high time, when
there is the President’s Rule in  West
Bengal, when the assembly has  been
suspended in Uttar Pradesh....

MR. DEPUTY SPEAKER: May 1
point out to the hon. Member that to
charge thc police, the whole of it....

SHRI S. M. BANERIJEE: I am not
charging the whole of it.

MR. DEPUTY SPEAKER: To say
they are getting communal is rather
not proper. Don’t put it that way in a
general manner.

SHRI S. M. BANERJEE: I never
meant that. The communal bias is
there. Even this morning. I requested
that a statement be made, When there
is the President’s Rule in West Bengal,
when there is the President’s Rule in
Uttar Pradesh, 1 would request the
hon. Minister that he should ask the
Home Minister, Shri Shukla, to make a
statement hzre and now as to what are
the causcs lcading to the communal
riots. If any political party is interest-
ed, if some goondas arc intcrested who
are harboured by the politicians, then
all the political parties to combine to
fight out thc menace which is going to
ruin this country and cvery Member
in this Housc is scared about it. What
is happening today in Uttar Pradesh
may happen tomorrow in Madhya Pra-
desh. All our planning, everything,
will go phut if the communal sentiment
is allowed to exist. That is exactly
why the hon. Minister should make a
statement on that. Some statement
must come from the Home Minister so
that, the minorities, whatever the mino-
rities may be, should feel secure in the
hands of the Central Government also
when there is the President’s Rule,
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Coming to Demand No. 51 about
Andamans, I have received many tele-
grams from the Government Employee
Association from the various units in
Andamans, Mr. Prasad, one of the
reputed trade union leaders is on
hunger-strike. Even today, the con-
tractors are exploiting the workers.. The
strike is going on in the timber industry,
in the timber factories, in Andamans. I
am sorry the Home Minister is not
here. Otherwise, he would have made
the statement on that and saved the life
of the great leader, Mr, Prasad who is
championing the causc of those work-
ers in Andamans.

Coming to Demand No. 59. they
want some money for the Thacker
Committece. Sir, as you remember,

after the Hazari Report, another Com-
mittce was appointed known as the
Thacker Committee. 1 do not mind
giving money to the Thacker Commit-
tee. I am happy that at least the
Thacker Committee has becn appoint-
ed....

MR. DEPUTY SPEAKER: What
demand is it ?

SHRI S. M. BANERJEE: It is Dem-
and No. 59 p. 73. 1 may read it

“In pursuance of the assurance
given by the Minister of Industrial
Devclopment and Company  Affairs
in the Rajya Sabha on the 31st
May, 1967 in connection with the
discussion on the Report of Prof.
Hazari on Industrial Planning and
Licensing Policy, the Government of
India decided to appoint an Expert
Comnmittee to cnquirc into the work-
ing of the industrial licensing
system..”

MR. DEPUTY SPEAKER: It is all
right; it is limited.

SHRI S. M. BANERJEE: I am rele-
vant. I do not mind giving the money
to the Thacker Committee. But what
is this particular Department of Indus-
trial Development doing? I am verv
unhappy that the Minister of Industrial
Development and Company Affairs is
not here. What happened in the Birla
industry is being investigated by the
Thacker Committee. The Committee
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should be instituted to sec what was
happening and what is still happening
in the British India Corporation head-
cd by Bajurias employing nearly 50,000
workers, Today, they arc closing one
unit after another. They threatened to
close the Cooper Allen Co., the Flex
Company, which was known for manu-
facturing good shoes. We reported
this matter to Shri F. A, Ahmed, the
Minister of Industrial Development and
Company Affairs and he said that the
factory will not bc closed. What is
happening today? Unless the British
India Corporation is taken over by the
Government, | am sure, today it is the
Cooper Allen Co. and tomorrow it will
be Lal Imli or Dhariwal and all these
units will be closed.

1 may remind my hon. young friend,
the young Minister, Shri K. C. Pant on
whom 1 rely more to realisc that in
1958, the latc lamented Shri Jawaharlal
Nehru said that these factorics under
the British India Corporation, because
they are manufacturing shocs for the
army, boois for the army, the blankets
for thc army, Angola for the army,
clothings for the army. should be taken
over by Government. 39 per cent is
owned by the Government, by the Pre-
s'dent, by the LIC, and still this Gov-
ernment cannot take it over! I may
say in all humility that today it is Co-
oper Allen und tomorrow it will be Lal
Imli, und unless some immediate action
is taken by the Dcpartment of Indus-
trial Development, nothing is going to
happen.

I am surprised that at the time
when we talk so much of economy, a
factory with 4.000 or 5,000 employees
in Kanpur is going to be closed, but
another factory is being opened in Rae
Bareli, the constituency of our Prime
Minister, for manufacturing shoes by
the STC; Rs. 2% crores will be spent
in starting a new factory for the manu-
facture of shoes for export purposes
with Sovict collaboration in Rae Bareli.
which is not a leather centrc at all;
some dead animal may be there, but Rae
Bareli was never a leather centre at all,
but because it i3 our Prime Minister’s
constituency, the Commerce Minister
has thought it fit to open a leather
factory or shoe factory in Rae Bareli.
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I want the shoe factory in Kanpur to
continue; the shoe factory should
remain in Kanpur and not in Rae Bareli.
This particular factory in Kanpur which
is manufacturing shoes, ‘Flex’, and
which has 60 years of standing, is
being closed. Why? Because they want
that there should be a factory in Rae
Barcli. 1 appeal to the Finance Minis-
ter, I would request the Finance Minis-
ter, to consider this in the larger inter-
est of economy. I have great regard
not only for Mr. K. C. Pant but also
for Mr. Morarji Desai for his honesty
and straight dcalings, Let them con-
sider whether it is not better to take
over Cooper Allen and after spending
Rs. 50 lakhs, to save 5,000 lives in
Kanpur, or they should just please the
Prime Minister and to have more and
more polling agents for the next elec-
tions, they should have another factory
involving Rs. 24 crores in Rae Bareli.

With these words, 1 would request
the Finance Minister to reply to my
points and the Home Minister to make
a statemcnt here and now so that the
minorities get confidence in the Gov-
ernment,

st oY fag (TEAE) T
wirT, 7 fgare Ao 5, 34, 44, 50,
60, 63, 120 51¥ 121 T9 % OF
fRe g7 AATAE FT THRTT AT |

feare Fo 5 fedw afassr
= 2 A wE oA A7 faw gEAr
Tz WM R e & el a@w
FHEATL N AT ATEATE TITE E FEE
faz & wrzaer fafees 1 qarFa
TATAEATE | ST A TR A E IEEy
ATR A TA &I AGSAE QW AT 9T
framar | L 0F AT @ JOCEE-
AfaAA &, 918 a2 A4 F g AT Q@R
BE F Z A AT EwEA & g,
T GoAT § 1 geafEe fld o §
AT R 9T I 97 ag T8 &
Tgm fF g7 97 §m 7 | oA
faar and fa faw AWt & qea & dem
T & 39 F1 I foFaa &, SRamEt
a7 § fAw A7 ueRldA FEAT
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wifg@ arfs s At A fogms g7
£ W fr Irwe-gees §

a T q1 § feww & faafay
# gan wgm a7 77 fr owd v
& faaa Y o\l &, g T mav w1
FHE BN FT AT F, T &
fod fafam defafigas & a7 7
g TR g I 9 § A7 e
] aATH @ AL ATHAT, GAT AT
T Y amT Fza g fF ow@ ot
o fag #3 a7 § A% fafwe
% 97 3gH 3o Fau fad 9, 09
Fuw peioe F oFawma @ ogm
4 @M AW 97 37 tfear orF Fife-
9 gE A1 39 ¥ A% grAAAz A7
¥ gafea fa@ ™, 9@ A1 77 7941
1 1 AT AT gar A 4T,
AEATAFTAFTAZI LG |

ds wiza F faafaq 7 7271 aga
arEfAs @ wifaEt & fan st
uvg wfawdq & fam afeA w3 Tw
FARE - I-C R eEn >
T =JifEd

ag@ W1 wfaw wqifadva oumw
d% g@fee & ww3 9 3 FhAE A
AT qF qF ALY AT 91 7T A% fF
W ag ofoe w& g 9 Al
ArFT g grav 2 f gt 7 afedr
# &Y 39 *faw w1 e w7 fzar AT
2 AT @ FOU F A BA § IAF
eew T AN A X A AT
# wvgan g fF za% ae § o am S22
TRy w fead A

A AATEY T G O T A
afrd & F97 F99 § 3 AW IR
s # BT & fav &9 A €1
& w3 q B afew ar I & | I
oA # F9E ¥ AR FE| e
¥ go & Afew 37 79 Az FT
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o T e w1 S E
f& &7 a7% ft 2w w1 o frera
gl

T 9% I GIF I oARHT &7
AT ¥ W UF AqAwAT T Y
*qvw fad go 4, afew s 37 ® o
F1 T MAHACH G § W 2 &
szl § 6 23 A ft R madAdm
F1 eqm fgemar s

TH! g8 ¥ 97 TF TR G, €9
A W7 T 9 F1 I g,
gt 7% 48 AW § g A gfe
amT | I/E AV § Y 3 Famd
7 q | TARI 92A N 77 {7 Aan
2 afsq sww 79 qvE 1 MaAne
F oA FH g A A AT Afaw-
T W17 g Afgada &1 faer #40 §
T 39T arsTaaT foay v aifzg

¥T F Fp g7 HfAfEdT F A
q ol FEAT AT E ) TA 4 0 A
ZTE | T FITE ERAY & AT AT 2T AN
FAH T AATH FIAT & A1 AT AT T
FA, T f&ama F1 AT A S
2 AfEa 513 Aers 7Y gt & A1 zA g9
1 Grg 79a faar s g F W
& Wzt aw wiviw, fade, w7 Wi
FAET a1 ARE FT ATET E,
3% feedieqma & @m v 7 =T
215 - VS 1 G I 1 5 B A < 3
6 Ve Taded &1 e framn
st ifed, e fafees w1 oA
fewmaT strar anfed

=i aw AErEe e F1 g
2 A doww Gfafrde gER Taw
fag €30 & a9q & d9W@ 17 o
q &5 arey o, 597 o wY e @
g 9T BT MME § 0T BN A Wy
gT € | & wgw § fF gg siddEw
dfefadtn & o @ o 8, ap A
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gy F1fed o wgT M ag ¥ I
a7 off five sfafada faeely 770
Tifad '

Stgt a% eI fafesw atw #7 avawy
2, T AW WY @ A7 97 G fmar
T 4T | AW T 97 AgEl A OEA
W #1 g@Efed fowm Smar 4
T FE grew fafee qrTEd @AY
A IFT @ TAAHE AT ATE 9 4T
A< AT 47 FYITE & AT THo ATEo
dro ¥ ATE ¥ €IF AIAT F7 i Y
9| F@TAFIATE fF zaa) oranw
& frar s & R AW AET g oA
AFE FNF | § e § f5 w2 -
FTH FT AT AT T A7 AY faaqnd

o § aFE AT F AT FG F2AT
qEATE | TT T RIT F AT IT A
Tt @A 7R ¥ fAd Ty A sA
AR A ATE ¥ wm A a7 G
Y G| TA AT F YA AT AT FT
@D 21 & YO 2w AT AW FRA
T 9T 17 Agt qH q F Aw fad g
SR AF amar & fF amd TeE
faafay & zawr a1t @™ 999 Ag
fear strm 2 1 & wWEen g fw o3 oA
Y e S

s 9 feqie Avav o=9™ A1 AT
F A7 2, TG T3 ARATE | GO
gfrafedt wdwg & 2 1 dw@ gfa-
afgdl w1 AeNH YTHI & FOT @A
gfeamor 2at § 1 9w #=24 fF § a17-
T gfoamom 1 am Fvar g 1 gfamn
Y gy qEF FAY oA ¢ gt gfomon
T g A1 «foes=e o &Y & o7
aifawrdz & saF fzqi &1 eama T
2 gfroom &7 wgw S| 9vEe
¢ wfFw wg &9 fr IwFT wwH T
ot ATy &, S AEw wiwew g, v A-
W g I8 & wr§ Wt ghamor a1 A
b R v g wr A
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7ét g fadz v fadidve w1 &
gamm & g fe=h o AT @
ar & fr oagr &1 B W e
daT Ffrafadr &1 avew wiwe Ad
FAT &, w Wt w1 aelr o
T T g, fedv foamgm adi qav g,
sfgezz g 7@t amr §, #1€ qu-
fFRseadiar

% AAI age ¢ 9T faar s
F o aEr a7 ?

»ft o Fag ST HSTE T A9 )
Tz g At S gET g AR W A
T aTE T i dFasE M am A
1 UT AT IEET A AqA W
# qor A7 vET § | AW A § AT gU
& TN 01 UF FFHAT 2 1 HIE ST AT
F 07 T9ma gfaEfadt & orends
g | AfET aTET g9 % qeqd R0
fr 77 7 7 uF qviz 1 g &
A AL E | a4 UF T9EE W 7 agY
g AT FEa | Az gard gfrafady
fFr A7z 7 7% AT ad eR-
fgm A% ZW avaeA Feg & faee
F 19 wEHr § afea AR ¥ 3
yredt ot zframon F A § 1 fadae
F yefl aTEAY §, T 9§ A A1 A1
& zfram & & 1 7z e g foama
zfoamon arr qvIeA AEY #X 9FA
&1 uF AT AT £, A1 R faEreE
frfgdamm | @ 79 AW &1 FET
FrfysEna & Al fzar ST & A a4t
e vz =l gW RIS AT |
A At adt ndq7 gfEet 1 3
ar v £ | ¥4t frar W ag qwar 7
e R % fau 9@ ag gfaatedt
& & g0 A1 adi gaar = fagr o
AT EE AT T A | THET AW
& qora gfAafad) | 99 W AT TEE
T & A1 Tawr A W ar gheon-
qara gfFafaedr a1 1% AT AW gAr
aifed 1| 7' UF agd & qIw a7



1177 D.S.G. (Gen.) MARCH 18, 1968 1967-68 1178

[ iz fag]

& 9 F oow AN @ W E ) @i
W awETe ¢ A ATH g FT &,
Ug FA ) qFAT § | T AT FT A
af ¢ T @fww g & owm
yrEHl AT qGT HEH FA
F azh § fF g7 A7 stowr o
T |

a7 feeet gfaw & @ 7 ©F
frqe & fAq 3B o9 T TMRAT E )
AT AZ A FT A1 g fF g
ar & st # AT e gfm
Fag st T | |9 AT IH
N, TAM Y, AT T FAT FT AN
W FaT {1 oFAT B ¥F Ay SAET
JWWET FT E FATAT FIAT AT |
T ARA 98 g & 1 A vl www
s g T IR @ AT ea ¥ 0 "
& fa a1 efcmn F = s, T F,
famge &, ¥ A, 9T 7, T F
oA F foa A1 gAIR SR R 1EAT A@T
2 e Rt 39 axg F Ty FAATAl
FT 997 AT & A1 I o Fopar
2\ BN THF TGA AR BA FIA
g | TR JUF AR e EA
=nfed |

e ag 7g WY W fF IR FI
AR R 9 qFRN 9 R® € |
T 9T = 9w fR 0 ww
JRFE AT TE g, SR R
qr Fg Q &, 9ver &v A aww faw
&, srra frer foam @ &Y ag oy @€
qua ar aG I FT L ) "AgEen
Ay 7 FA-TE FATT B ATE AT
fear o, «vit &Y feameam aeeT #
s &7 fear ar, ®1 oA g A
WA I T amd IwF &
T §, 2w W §, W A &, /Y@
g, framl A Aol ¥ a9 §, g
el § 1 T & AefAEl A ao

wT 99 frar & 1 qrer A1 3% Bw A
AT A& FHfaw 9 WY AT w7 | 390
AW, 39 & A9 @ &7 | g AFT
TG KA T AEH & | ATT T
FIE IR ATA A AT, AR AT X
3T ROATA FTIA AL

9§ A3 Aeided’ qiew A
fewraa F7a1 § iR s #wvew g
f& W o=t &1 oFA4m ww far
T |

SHRI S. KUNDU (Balasorc): At the
close of the year, again we find an
additional expenditure of Rs. 325 crores
and a supplementary budget brought
before the House. What I would like
to suggest is that it would have bcen
better if this expenditure could have
been saved by observing economy in the
year’s spending of the Central Govern-
ment. Whenever the Government in
power want to resort to reckless expen-
diture, want to indulge in a spending
sprec whencver they like, they come
to this forum for sanction, and in the
Parliament, unfortunately due to the
majority rule, by a: voice vote they will
be announcing yes or no to the various
proposals and get them passed or
rejected. Thus we will be called upon
to sanction an additional expenditure
of Rs. 325 crores which has arisen due
to their negligence and over-cxpendi-
ture.

MR. DEPUTY-SPEAKER: Have
you got any other method of determin-
ing the majority and giving sanction?

15 hrs.

SHRI S. KUNDU: Well, Sir, 1
would like to point out by showing cer-
tain examples how this frivolous and
unnecessary expenditure is being
brought about. At page 2 of the
Demands, there is mention of the cost
of replacement of three staff cars de-
clared unserviceable and an increase in
maintenance cost of staff cars at Rs. 1.21
lakhs. Then again, at page 93, there is
mention that there has been excess of
expenditure due to the personal staff of
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the new Deputy Minister as well as in
* connection with the holding of a con-
ference of State Ministers of Mining
and Geology and a meeting of Mineral
Advisory Board at Srinagar and so on
and so forth. This additional expendi-
ture of Rs. 1.03 lakhs is really shocking,
because every time the Government in
power goes on increasing the number
of Ministers after Ministers and at the
end we are called upon to bear the
excess burden. Therefore, as 1 said, it
would have been much better if the
quota of the Ministers of the Govern-
ment is reduced and they practised
such an economy, so that this sum of
Rs. 325 crores would have been saved
from the amount that has been sanc-
tioned in the general budget.

There are some astonishing features
of this supplementary demand. When
they frame the budget, they could not
even imagine that the excess of expen-
diture would be sometimes double or
even treble of what they originally ask
for. For instance, in the TUNCTAD,
the budgeted amount was about Rs. 25
lakhs, but now in the supplementary
demands, they think it would be Rs. 75
lakhs. 1 do not know how; when they
frame the budget, perhaps they want to
show or pretend that they could have
some sort of economy and fix it as
Rs. 25 lakhs and then, they probably
decide that through a one-hour discus-
sion on the supplementary demands,
they could get it through with an addi-
tional amount in Parliament, when there
will be no time to speak at length.

SHRI K. C. PANT: The demands of
the Commerce Ministry will also come
later on.

MR. DEPUTY-SPEAKER: Later on
you will get an opportunity to have
your say.

SHRI S. M. BANERJEE: We do not
know; that may be guillotined.

SHRI S. KUNDU: Therefore, this
sort of expenditure should be stopped.
1 would now come to another item.
There have been certain grants-in-aid
and expenditure on the Khadi and
Village Industries Commission. The
Khadi and Village Industries Commis-
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sion was appointed to provide some
small-scale industries, but it has not

provided any small-scale industry; it has
on the other hand harboured sonfe of
the disgruntled Congressmen in that
Board. In order to rehabilitate these
disgruntled Congressmen—

SHRI S. KANDAPPAN
....defated and frustrated.

SHRI S. KUNDU........ defeated
and disgruntled Congressmen, we have
to pay crores of rupees in the form of
grants-in-aid, to various bodies and
organisations which this Government
of India has formed. As you know, the
Bharat Sevak Samaj and the Khadi
and Village Industries Commission have
all come under severe criticism in
Parliament and these grants under these
heads should have been avoided. These
Commissions and these organisations
should have been more purposeful and
more fruitful to the needs of the coun-
try.

(Mettur):

1 will now touch certain demands for
the Ministry of Industrial Development
and Company Affairs. 1 would like to
say one thing: year after year, they
come with a demand, but through
these demands there is no picture of
any possibility of developing small-scale
industries and a hope given to the
common man of our country by which
the development of small-scale indus-
tries could be thought of. Today, the
devclopment of industry depends on
the people who have money. There is
nowhere in this supplementary de-
mand or in the earlier budget, any
avenue—

MR. DEPUTY-SPEAKER: The bon.
Member’s time is up.

SHRI S. KUNDU: I am finishing. I
shall finish in just five minutes.

MR. DEPUTY-SPEAKER: You will
get the opportunity to speak on the
Demands for Grants under each Minis-
try. But this discussion has a very

limited scope.

SHRI S. KUNDU: Therefore, while
speaking on these Demands for Grants,
1 would just like to say that there has
been no development worth recognition
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of the small-scale industries. Our
young men today do not know what
sort of help they can get from the Gov-
crament of India. The psychology to
build up small-scale industries is lack-
ing throughout India. It is only those
who have money who get more money.
More money is given to them and they
make crores of rupces by building up
various industries,

SHRI NAMBIAR (Tiruchirappalli):
Sir, I am thankful to you for giving me
this opportunity. But, at the same
time, I am very sorry to see that there
is serious industrial unrest that is pre-
vailing in this country. In Madras,
particularly in Coimbatore, as you too
must have come to know, fifteen tex-
tile mills are threatened to be closed
down thereby rendering more than a
lakh of werkers unemployed. The
situation is very serious. The matter
has been brought to the notice of the
Industries Ministry and also the Com-
merce and Finance Ministries. But
nothing so far has been done, not only
with regard to these fifteen textile mills
that are threatened but also with re-
gard to the three textile mills that were
closed down earlier and are lying closed
down for the last two years in Coimba-
tore. The Chief Minister of Madras
had to give an assurance to the em-
ployees that he would do everything
possible to get these mills reopened. He
did 30 on a firm assurance from the
Central Government that relief would
be forthcoming. But, unfortunately, we
now understand that the Central Gov-
ernment did not honour its promise and
the Government of Madras has been
put into lot of difficulties. The result
is that a serious situation is now pre-
vailing there. The total working class
people of Coimbatore and Madras
might go into a very big strike where-
by production will certainly be affected.
1 request the Central Government to
take a serious note of the situation as
otherwise the position in Madras State
as well as in neighbouring States might
worsen and it might develop into a law
and order problem which, added to the
present ‘language problem, will lead to
much .- more confusion. Therefore,
something must be done immediately.

18, 1968 1967-68 1182

I would also like to mention here aa
issue which I wanted the hon. Finance
Minister to look into at the time of the
General Budget also, and that is about
the label duty that is being imposed on
the cigar industry in Tiruchirappalli
and other areas. More than a thousand
workers are engaged in this small cot-
tage industry and earning so much
foreign exchange for India. Our cigars
are world famous. They are sent to
foreiga countries. The western coun-
tries are importing cigars only from
our country. That industry is now
threatened to be closed down complete-
ly due to the unhelpful attitude of the
Central Government, particularly  be-
cause of the ever-increasing excise
duties. Yecar after year this is happen-
ing. Tobacco is charged at the initial
stage. Apart from the cost of tobacco,
excisc duty is added on. The worker
has to be paid more becausc the prices
have gone up due to the unhelpful
attitude of the Central Government.
After cigar is produced there is the label
duty put and before smoke goes out
the sales tax comes in, Therefore, right
from tobacco plantation up to the
smoke from the cigars it is taxed. This
has killed the industry. 1 would
request the hon. Minister to have pity
on this industry, have pity on the
thousand families engaged in this in-
dustry and thus see that this foreign
exchange earner is not killed. When
we are sure of earning foreign ex-
change through this industry, please do
something to save this.

I would also like to make a mention
about the handloom industry in Mad-
ras State. Even today you must have
seen in the newspapers that handloom
textiles worth lakhs and lakhs are now
in stock. They are unable to find
market for them and further produc-
tion is hampered due to unhelpful atti-
tude of the Reserve Bank of India. It
is not giving any assistance to the hand-
loom cooperative societies. I had
already mentioned this question. T had
also referred this question to the hon.
Minister earlier in a representation.
Nothing has been done. Millions of
handloom weavers who are not even
having one square meal a day, who
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.are half-starved, and who are on the
verge of complete starvation must be

saved and something must be done.

Sir, from industry to industry we see
the situation and unless the Central
Government take a bold stand and take
action, the poor men cannot be saved,
leave alone the question of socialism
and socialist pattern. These are in
talks only but nothing in practice.
People are starving and dying. Save
them, otherwise the country will be in
a very difficult position.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): Mr. Deputy Spea-
ker, Sir, I have listened to the whole
debate that has taken place and 1 must
say that many of the speeches that
have been made could have been made
with greater relevance in the General
Debate on the Budget. But since
some hon, Members did not get a
chance there and they had to unburden
themselves, they thought this to be an
appropriate opportunity and I have been
viewing it only in that light. Till a
year ago I was only a Member and I
can understand their feelings and 1 do
not in the least mind that they have
taken this opportunity.

AN HON. MEMBER: Very kind of
you.

SHRI K. C. PANT: Having said that
you will appreciate that I cannot
possibly touch all the points that have
been raised. Broadly speaking, the
main criticism that has been madc on
these Supplementary Demands is that
Rs. 325 crores are the additional rc-
quirements. First of all I would like
to make the point clear. Out of the
total additional requirements of Rs. 325
crores, a sum of Rs, 147 crores will be
set off against additional receipts, re-
coveries, adjustments, surrenders, etc.
and the net outgo from the supplemen-
tary demands would thus amount to
Rs. 178.02 crores and not Rs. 325
crores. That is point No, 1.

Sir, regarding the criticisms, I will
begin from near about the end—that is
about the Khadi & Village Industries
Commission. We had two hon. Mem-
L17LSS/68—9
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bers speaking in contrary terms about
the Khadi & Village Industries Com-
mission. .The first speaker, Mr, Bharat
Singh Chauhan, suggested that the work
of the Khadi & Village Industries
Commission should be stepped up and
that priority should be accorded to..it.
He said that the work of Khadi should
be expanded and another member who
Spoke towards the end, Mr. Kundu, I
think, on the other hand, said that a
lot of money had been spent on this,
and also that ‘We do not know how it
has been spent, etc.’, but, ultimately,
1 thought he also accepted the impor-
tance of the work being done by the
Khadi & Village Industries Commis-
sion. He was not quite right when
he talked of disgruntled Congressmen
having found a place in the Commis-
sion. Shri U, N. Dhebar, as far as 1
can remember, resigned the membership
of this House in order to become
Chairman of the Commission and he is
one of the most eminent persons in this
country and he has occupied high
positions and......

AN HON. MEMBER : But things
have not improved.
SHRI K. C. PANT: But things

would have been worse if he had not
been there. So, it is not correct to
say that this has been ignored or that
any disgruntled person has been asked
to take charge of this Commission. 1
am fully in tune with the remarks of
my hon. friend, Shri Chauhan, in this
matter and I do think that consider-
ing its important position to-day the
work of Khadi and Villages Industries
Commission deserves even greater
priority. As for the practical measures,
I would suggest to Shri Chauhan that
perhaps one practical measure of en-
couraging khadi would be for his party
to adopt the Congress programme and
take to 'khaddar. That would be a
very positive contribution that they
could make. I dare say that Shri
Kundu could also take to khaddar.

Coming to the point made by Shri
Deorao Patil about accommodation
being given by banks to cotton, I
should like to inform him that the
Reserve Bank has fixed certain margin
and ceiling restrictions in respect of the
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advances against cotton and kapas. The
Indian Cotton Mills Federation has put
a voluntary restraint on the purchase
of cotton by their mills at levels lower
than that permitted by the Government.
While there has been some fall in the
prices of raw cotton, they are still rul-
ing higher than last year’s ceiling
prices. That is a point that is often
lost sight of. I would like to assure
him that the Reserve Bank is keeping
this whole matter under its eye. The
Reserve Bank has been scrutinising the
credit limits for cotton and Kapas
sanctioned by the commercial banks to
traders to assess the extent to which
these limits have been exhausted in the
areas covered by the cotton markets.
By and large, the existing limits have
been found to be adequate to meet the
current demands. Additional limits
have, however, been sanctioned wher-
ever the banks have already exhausted,
or are due to exhaust their limits and
where the traders are likely to face
genuine difficulties in meeting their
commitments. As regards the mills,
the Reserve Bank is also granting addi-
tional limits to banks to tide over all
their genuine credit needs. These
measures are considered to be adequate
to meet the requirements of the present
situation and no general libralisation of
the Reserve Bank’s directive appears to
be necessary at present. The position
is, however, being watched by the Re-
serve Bank and by Government and
appropriate steps will be taken as may
be necessary from time to time.

My hon. friend, Shri Lobo Prabhu,
made a number of points revolving
round the same theme, namely wasteful
expenditure. He asked the rhetorical
question: how could such a large ex-
penditure be required in  three
months? If I were to give him a satis-
factory answer to that, I would have to
reproduce the entire book of supple-
mentary demands that is before me. T
would commend to him some study of
the explanations given which really
bring out the main reasons why this
money was required. I would only
point out to him one or two items.
Rs, 33.52 crores is to meet mainly the
payment of dearness allowance;
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Rs. 19.45 crores is payment of grants
in aid to Union Territories and State
Governments for their educational
schemes and for scarcity relief;
Rs. 8.65 crores is for Central Reserve
Police and border security force and.
s0 on.

Then he referred in particular to the
increase on the capital side of Rs. 109
crores and he felt that this was perhaps
not necessary. He called it wasteful.
I would like to draw his attention to
what exactly is covered by this expen-
diture. This is distributed over 10
Demands and out of Rs, 109.5 crores
Rs. 86.45 crores are required to meet
the increased estimated cost of purchase
of additional quantities of foodgrains.
and freight thereof. So, Rs. 86 crores
out of Rs. 109 crores are required for
foodgrains alone. Then, there are
other items like Rs. 8.18 crores for
capital grants to States for national
water supply and so on. But the
point is that Rs. 86 crores out of
Rs. 109 crores is required for food-
grains.

SHRI LOBO PRABHU: Why did you
not estimate it before ?

SHRI K. C. PANT: When it was
required, it was spent. Why should we
provide unnecessarily if we think that
it may not be required? If we find that
it is required, we provide for it in the
Supplementary Demands. That is what
the Supplementary Demands are for.

Then he asked why we did not anti-
cipate the loans. As regards loans, an
additional provision of Rs. 130 crores
has been made under ‘Loans and Ad-
vances’. This is required for granting
ways and means assistance to States
and for meeting certain other larger
demands. Quite frankly, we were hop-
ing that the States would exercisc
greater discipline and it would not be
necessary to give them these ways and
means advances—we hope that it will
not be necessary in the future—but to
the extent the ways and means position
of the States deteriorates beyond a
point, it becomes necessary for .the
Government to dole them out occasion-
ally. But We certainly hope that this
will not become necessary and we are
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certainly not now anticipating that in
future also this will be necessary.

Two there are certain matters of
detail. He referred to purchase .of staff
cars. We make a very strict scrutiny
of the requirement of staff cars and, I
think, it would be an encouragement to
ministrics to buy more staff cars if we
made lavish provisions in the Budget;
so, we deliberately do not make lavish
provisions in the Budget. In fact, we
prefer that in case they do have to go
in for staff cars, we shall bring a Sup-
plementary Demands, but we do not
give them an opportunity to buy more
staff cars than are absolutely necessary.
This is the reason why cars are men-
tioned here.

So tar as the President’s Estate goes,
you were good enough to remind my
hon. friend, Shri Lobo Prabhu, that it
might be better not to refer to this but
since he has referred to it, I think, it
is my duty to put the record straight.
Special obligations imposed due to pro-
tocol and other considerations necessi-
tate proper maintenance and upkeep of
the Estate. An expenditure of Rs. 1.07
lakhs is for replacement of worn-out
furniture and carpets as also increase
in wages of workcharged staff. A pro-
vision of Rs. 29.71 lakhs is for pay-
men: of service charges to the New
Delki Municipal Committee and for
maintenance work as also for additional
wages for workcharged establishment.
increased expenditure on repairs etc.

Then, he referred to increase in staff.
I can assure him that so far as the
creation or the filling up of posts is
concerned, there is even now a very
strict scrutiny and there is very little
scope, or practically no scope, for the
creation of new posts. As far as the
filling up of vacant posts is concerned,
there also a certain amount of scrutiny
is exercised. In respect of the Minis-
try of Petroleum and Chemicals, to
which he referred, one of the two posts
of Secretaries was lying vacant. Sub-
sequeatly, it was filled by an incumbent
who was designated as Special Secretary.
Thus, it is not a new post that has been
created.
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Similarly, he took objection to the
appointment of Deputy Secretaries as
Private Secretaries to Cabinet Ministers.
That is permissible; Cabinet Ministers
are entitled to have Deputy Secretaries
as their Private Secretaries. So, there
can be no objection on that ground.

SHRI S. KANDAPPAN: So, you
first create Ministers and then Deputy
Secretaries for them.

SHRI K. C. PANT: As far as I am
aware, no new Ministry has been
created in the last three months.

SHRI NAMBIAR: Now itself we
have one Minister for every five Con-
gressmen; do not add to it.

SHRI K. C. PANT: I thought, we
should confine ourselves to the Supple-
mentary Demands. In the last three
months, I said, no new Ministry has
been created and I hope, we will re-
main within the bounds of relevance.

Then, the familiar war-cry was taken
up against Bokaro. So far as Bokaro is
concerned, during my intervention in
the debate on the General Budget, I had
dwelt on this and the Deputy Prime
Minister had also referred to it. The
whole point is that although there may
be certain varieties of steel which are
surplus, projections reveal that so far
as flat products are concerned, there is
going to be a serious gap between
demand and supply in the year 1970-
71. Already there is the gap and that
gap is being met by imports. Even
while we export certain steel projects
we are importing certain other steel
projects, and therefore, this point has
got to be appreciated. And if we do
not establish Bokaro and if it does not
come into production by 1970-71, we
will probably have to spend something
of the order of Rs. 90 crores for the
import of these products from abroad.
Taking into account the gestation
period required to put up the steel plant
it is very necessary that we should go
ahead with this project if we want to
meet this demand when it arises.

Regarding the Planning Commission

staff I did not really think that Shri
Lobo Prabhu would make a limping

Tt etTeu W0 e Dation-



1189 DSG. (Gen)

[Sur1 K. C. PanT]

defence of Shri Masani’s mistake in
referring to the figure of the Planning
Commission. Shri Masani himself had
thought better of it by the end of the
day. Today he had repeated the point.
The point is this,. The Planning Com-
mission staff has not increased. Shri
Masani misunderstood those figures.
Actually the staff has gone down....

SHRI LOBO PRABHU: It should go
down further.

SHRI K. C. PANT: Shri Masani said
that it has increased. As a matter of
fact it “has decreased. There is no
meeting ground there.

Then, Shri Kiruttinan of the DMK
party referred to the fact that his con-
stituency was ignored in various
matters all of which refer to the State
subjects.

' SHRI S. KANDAPPAN : That was
specially with reference to the alloca-
tion made for the relief of cyclone-
affected areas. The amount given wus
not adequate.

SHRI K. C. PANT :
certain subjects. ...

SHR1 S. KANDAPPAN : Certain
tanks were breached due to cyclonic
rain. That was what the Hon’ble Mem-
ber mentioned.

SHRI K. C. PANT : I am glad to get
that clarification, Sir. When somebody
said Madras is within the deep sea and
the devil 1 thought they were mention-
ing the DMK and the Swatantra parties.

SHRI S. KANDAPPAN : It is Delhi
that is between the deep sea and the
devil with regard to Kachchativu.

SHRI K. C. PANT : I wish he had
given back a better retort which I .would
bave enjoyed. My hon. friend Shri Sheo
Narain made a point regarding the prices
of engineering commodities and indus-
trial commodities. As a matter of fact
the prices of agricultural commodities in
the past years bave risen fast comga{ed
to the prices of industrial commodities.
This is a fact often misunderstood. He
reterred to the export of gold. How I
wish he was right and we were able to

»

export gold !

He referred to
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Sir, my hon. friend, Shri Shiv Charan
Lal referred to the problem of landless
Harijans, housing for Harijans and so
on. While I have every sympathy for
what he said and I fully agree with
him, in UP, during the last few months
the Government that was in existence
did not, as far as I know, pay the grants
that had to be paid to Harijans etc. as
liberally as they were said before. I
don’t even know whether grants were
paid. I have heard complaints to that
effect, but naturally I do not have all
the facts and figures with me.

SHRI SONAVANE : (Pandharpur):
Do you know which Government was
there ?

SHRI K. C. PANT : You know which
Government was there. It is not neces-
sary for me to attack any provincial
Government, Sir, That is not my inten-
tion. But in any case I have to bring
to the notice of the House certain mat-
ter;. He referred to the seasonal fluc-
tuations of the prices of  agricultural
commaodities, We are trying to build-
wn he huffer stocks so far as foodgrains
are concerned and that should take care
of the problem to some extent so that
the farmer is-at least assured of getting
a certain minimum price, at all times,
and does not have to sell any produce
cheaper and then allow somebody else
to make profit by that.

My hon. friend, Shri S. M. Banerjee
and later on my hon. friend Shri Ran-
dhir Singh made various suggestions in
relation to the Defence Ministry.

My colleague is here; he has taken
note of these suggestions. He has told
me that some of the suggestions are al-
ready under consideration.

SHRI S. M. BANERJEE : About the
family pension, that is your Ministry.
The Finance comes in the way.

SHRI K. C. PANT : Defence Minis-
try and Finance Ministry together come
in many of these things.

So far as police is concerned, 1 am
glad, Sir, you pulled up my friend, Shn
Banerjee, because he made, what I think,
was a very dangerous remark. He
said that the police has a  communal
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bias. I think, this House will join me
in making it absolutely clear that this is
not the opinion of the House and that
the police which is performing some-
times a very unpleasant and  difficult
task and which ultimately is the task
force which we have to rely upon to
keep peace and order in this country is
not motivated by communal considera-
tions. They are doing their job well.
So far as communal riots are concerned
certainly, we share his concern and we,
certainly, will do all we can to resist
the tendencies that are today apparent in
the country.

Then, he objected to Rae Bareli get-
ting a factory and Kanpur not getting
another factory....

SHRI S. M. BANERIJEE : You have
not followed it. I never objected to
Rae Bareli getting a factory. Rae Bareli
may have thousand factories but not at
the cost of the present factory in Kan-
pur which is being closed. = Whether
to spend Rs. 2} crores for a new set-
up in Rac Bareli or to spend Rs. 50
lakhs in that factory in Kanpur, it is for
him to decide which is economical.

SHRI NAMBIAR : Special conside-
ration for the Prime Minister's con-
stituency.

SHRI K. C. PANT : A self-proclaim-
ed socialist like Shri Banerjee knows
that if we are to have socialism, those
who have have to lose something so that
others get something. Kanpur has a lot
and Rae Bareli has nothing. I do not
know how far it is consistent with the
socialist principles to take objection to
Kanpur losing a factory and Rae
Bareli getting one.

SHRI S. M. BANERJEE: In the
British India Corporation, the Govern-
ment has got 39 per cent share. I say
that it should be nationalised. Let that
be nationalised.

SHRI K. C. PANT : So far as Shri
Randhir Singh’s objection to Chandi-
garh not having any Haryana Vice-
Chancellor is concerned. I would submit.
with all respect, that the election of
Vice-Chancellor should be on merit and
only the best people should be made the
Vice-Chancellors.  (Interruption). So
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long as Haryana produces men like
Shri Randhir Singh, one can be sure
that they will slowly edge themselves in
the educational field.

So far as my hon. friend, Shri
Kundu’s remark regarding UNCTAD is
concerned, I would like to tell him that
of the increase to which he referred,
Rs. 45 lakhs are required for services
of U.N. personnel and that accounts
mainly for the increase.

SHRI S. KUNDU: Could'nt you
anticipate it ? That is what I say.

SHRI K. C. PANT : It could not all
be anticipated. Again, I would repeat
that even if it could be anticipated to
some extent, making a low provision in
the Budget so as to contain the expendi-
ture and only providing in supplemen-
tary demand for that which is in excess
is a better method of controlling expen-
diture than to do the other way about.

My hon. friend, Shri Nambiar, talked
of labour unrest and he talked of the
possibility of its deteriorating into a law
and order problem. I certainly hope
that with his cooperation it will not be
allowed to deteriorate into a law and
order problem. If he cooperates, I am
sure, nobody therc has the capacity to

make it deteriorate into a law and
order problem.
Then, he referred to the fact  that

cigars are exported. I am glad, that
it is the best cigar in the world and I
am very glad that it goes abroad. I
would only like to tell him, as far as
1 know, these cxcisc duties are not ad-
ded on to the total value or the cost in
exports and, I think, there are excise
duty drawbacks, subject to correction
regarding the details. But, broadly, the
cxcise duties charged are very often
drawn back that we can export our
goods at a cheaper rate. If that is the
case, then the excise duty will help the
exports because it will raise the internal
price slightly. In any case, if bidi can
afford to pay a little more, I think, he
will not deny the cigar the privilege of
contributing to our revenues.

SHRI NAMBIAR : The purchasers
must be prepared to purchase; other-
wise, it will lose thc market; there may
be competition also .. .. (Interruptions).
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SHRI S. M. BANERJEE : Why don’t
you lay it on the Table ?

SHRI K. C. PANT : I am glad that
the hon. Member knows the nicety of
competition also.... (Interruptions).

Finally, there was some criticism of
the supplementary demand which refers
to trade with East European coun-
tries. . .

SHRI S. M. BANERJEE : He has
forgotten about Andamans.

SHRI K. C. PANT : So far as East
EBuropean trade is concerned, I would
like to tell the hon. Members the way
it works. When the rupee finances are
depleted, then we pay into the bank; in
order to keep our exports moving, we
pay into the bank sometimes even when
they have exhausted their funds. When
we export, then we get the money.
We get the goods from them and we
put in the money. In this particular
case, as the UAR did not have adequate
rupee balances in India in the current
year due to delay in shipments on ac-
<count of the closure of the Suez Canal,
it became necessary to make additional
releases to enable them to finance their
purchases in India. The drawals of
USSR and some other East European
countries have also been heavy due to
larger purchase of goods by these
countries from India. Really, it is in
the interest of export. Therefore, I hope
that the House will appreciate all these
Supplementary Demands and all the
others that I have placed.

SHRI A. S. SAIGAL (Bilaspur) : As
regards Madhya Pradesh, I would re-
quest him to consider giving a proper
share, so that we can develop Madhya
Pradesh very well. Proper share has
not been given. This is my charge.

" MR. DEPUTY-SPEAKER: The
question ‘is :

“That the respective Supplementary
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March,

MARCH 18, 1968

Appropriation Bill, 1968 1194

1968, in respect of the following de-
mands entered in the second column
thereof—

Demands Nos. 1 to 3, 5, 8, 15,
17 to 20, 22 to 26, 29, 32, 34, 38,
41, 42, 44, 49 to 52, 54 56, 58
to 61, 63, 66, 69, 73 to 75, 78,
80 to 82, 85 to 88, 93, 95, 96, 103
to 105, 110, 117, 119 to 121, 124,
127, 131, 135 and 138.”

The motion was adopted.

15.37 HRs.
APPROPRIATION* BILL, 1968
THE MINISTER OF STATE IN

.THE MINISTRY OF FINANCE

(SHRI K. C. PANT) : I beg to move
for leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the Con-
solidated Fund of India for the services
of the financial year 1967-68.

MR. DEPUTY-SPEAKER :
question is :

The

“That leave be granted to imtro-
duce a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1967-68.

The motion was adopted.

SHRI K. C. PANT : I introducet the
Bill.

I beg to movet :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1967-68, be
taken into consideration.”

MR. DEPUTY-SPEAKER :
question is :

The

“That the Bill to authorise pay-
ment. ...

SHRI MADHU LIMAYE rose—

MR. DEPUTY-SPEAKER : On Ap-
propriation Bill, there is no debate. I
have already extended the time for

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 18-3-68.
+Introduced/moved with the racommendation of the President.



